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IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
COURT-II 

(Appellate Jurisdiction) 
 

 
APPEAL NO. 355 OF 2017 

Dated :  10th December, 2018
 

  

Present: Hon’ ble Mr. Justice N.K. Patil, Judicial Member  
         Hon’ ble Mr. Ravindra Kumar Verma, Technical Member 

 
 

M/s. JSW Energy Ltd. 
In the matter of: 

.... Appellant(s)  
Versus 

Maharashtra Electricity Regulatory Commission & Anr. .... Respondent(s) 
 
Counsel for the Appellant(s) :  Mr. Aman Anand 
  Mr. Aman Dixit 
  Mr. Pratik Das 
           
Counsel for the Respondent(s) :  Mr. Varun Patham 
  Ms. Shurti Awasthi for R-2 
 

   

 
ORDER 

The learned counsel appearing for the Appellant and the learned 

counsel appearing for Respondent No.2 have filed written submissions with 

advance copy to the other side. The same are taken on record.  

 

Further, we want clarification on these following points for our 

consideration and analysis for example:- 

  

a) Date of concurrence of 1st RfP/PPA by the State Commission. 

b) Date of amendment of RfP with incentive table in PPA approved by 

the State Commission. 

c) Date of issue of RfP/bids as per amended RfP/PPA with incentive 

table.  

d) Date of negotiation with L1 bidders for finalization of scheduled date 

of commissioning. 
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The learned counsel appearing for the Appellant and the learned 

counsel appearing for the Respondent No.2 are directed to clarify these four 

points pointed out above on the next date of hearing i.e. tomorrow 

 

11.12.2018. 

List the matter for further hearing on 11.12.2018 
 

on top of board. 

 
 
 
(Ravindra Kumar Verma)       (Justice N.K. Patil)  
    Technical Member         Judicial Member 
mk/bn 
 
 


